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Government of jammu and Kashmir 

Finance Department 
Civil Secretariat, Sri nagar . ........ 

Notification 
Sri nagar the 291h August, 2018 

SR0~61 .- In exercise of the powers conferred by Section 5 of the 
Jammu and Kashmir Levy of Tolls Act. Samvat. 1995, (Act No. Vlll of 

1995), the Government hereby exempt from payment of levy of tolls 
leviable under the sa1d Act. the veh1cles carrying 1240 CUs Ml EVMs 
and 6440 EVM WPATs from Punjab for the use in the ensuing Election 
of Municl~al Bodies. with the conditiOn that Ch1ef Electoral Officer, 
jammu and Kashmir certifies that the said CUs/Ml EVMsfVVPATs are 
required for use in the Elect1on of Municipal Bodies in the State and 
shall be returned after the said elections are over. 

By order of the Government of jammu and Kashmir. 

Sd/-
(Navin K. Choudhary),IAS 

Pri.ncipal Secretary to the Government 
Finance Department 

No. ET/Estt/Exemp/128/ 2018 Dated: 29-08-2018 
Copy to the:-

1. Chief Electoral Oflicer, J&K. 
2. Commissioner /Sccrcf:lry to the Government Gcnernl Admmlstr:Jtlon Oo!partmenL 
3. Secretary to the Go..,ernment. L>epartm~nt or Law, )usuce & Pariiament~ry Afflu·s. 
4. Excise Commissioner, f&K 
S. Deputy Excise Commissioner. Check Post. LakhJnpur 
6. Pvt Secretary to Hon'ble Advisor (V). 
7. Pvt. Sccretnry to the Chief Sccre>tary. 
8, Pvt. Secretary to the Principal Sl•crctary to tht! Government, Finance De >Grtment 
9. Stock Filc/SRO F1le. 

.)M~~~ IIO 
(Dr. Aa il Fate~)' 

Under Secretary to Government 


